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/ ICT Copn
. BEFORE THE DISTR SUMER DISPUTES
REDRESSAL COMMISSION :: guNnTUR

Present: Smt. T. Suneetha, Mhs-";"'-- B.L., P.G.DIp.C.L.P, PRESIDENT - -
smt. K,Vijaya Lakshs B.Com,, LB, MEMBER
Sri. G. punna Reddy, B-A., B.L, MEMBER

Saturday, the 4" da¥ of Novemper, 2023
Between:

G.L.N. Prasad, S/o. Suryanarayana,
Aged 72 years, 5-35-10, .
3/18 Brodipet, Guntur-2. ..Complainant

and

' Superintendent of Post Offices,
Tenall, Guntur District. ...Opposite parties

This complaint coming-up before us for hearing on 25-09-2023 In the
presence of complainant and of Sri B. Chandrasekhar, advocate for opposite
party and on perusing the material on record, and having stood over till this
day for consideration, this Commission made the following:

ORDER
Per Smt. K. Vijaya Lakshmi, Member: The complainant who Is aged

about 72 yéars approached this Commission in person alleging deficiency of
service on the part of the postal authority I.e., the opposite party contending
Interalia that when he approached a Sub-Post Office of Siripudi village of
Pittalavanipalem Mandal for withdrawing an amount of Rs.1,000/- from his
savings account, the Post Master refused to honour the withdrawal, when
the complainant Intended to make a complaint through registered post he
was informed that there Is no registration service at the office, subsequently
he was informed by I;IttalavanipaIEm Post Mastér that as his savings account
‘was inactive, withdrawal could not be permitted and also informed that the
reglstered post facility Is available at Siripudl Sub Post Office, therefore there
is a deficlency of service on the part of the opposite party.
3. The opposite party filed Its uersi'on admitting that the complainant is
having a savings account that the complainant is having Rs.94,000/- balance

In his account that the attempt for withdrawal of Rs.1,000/- on 30-09-2022,
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\ avall the services of register,
t to :

s the contention of the opposite

ostal authority, If there are

gs account for

the complainant made an attemp
t from Siripudi post office, however, It |

“party that as per the rules and gulidelines of the P
deposit In any savin

no transactions of either withdrawal or
be automatically became In

three continuous financlal years, the account Wil
ated upon the

v
activate and the Inactivated account ¢an only be act
rs and along with either a

application of the customer with Kyc particula
mer, that In the

withdrawal or deposit In the savings account by the Custo
case of the complainant the savings account of the complainant was
lnactlvated.as on 23-07-2021 and after obtalning necessary documents from

* 'the complainant, the account of the complainant was revived, but as the
complainant has not done any transaction during that financial year before
31-03-2022 the savings account again became Inactivate and therefore, the
Sub Post Master, Siripudi could not accept the withdrawal of the amount by
the complainant on 30-09-2022. With regard to the facility of registered
post at Siripudi SPO .It is the contention of the opposite party in its version
that the facility of registered post service throu-gh RICT machine is avallable
through which a receipt for registered post will be generated, But on the
particular date 30-09-2022 the sald RICT machine was not working due to
technical issue, therefore the SPM informed the complainant that the

registered post will be sent to nearest post office I.e., SPO Pittalavanipalem

But the complainant refused for It, therefore there Is no deficlency of service

on their part.

4, To substantiaté his case, the complainant filed his evidence affidavit

and marked Exs.A-1 to A-9. In support of his contention the Superintendent

“of Post ‘Office, Tenali Divislon filed his evidence affidavit and also filed
documents marked as Exs.B-1 to B-6. »"‘&U‘ L@
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." On consideration of the complaint, €vidence and the material avullaﬁ'l; L

on record, the points that arise for considerat|op, In this case are:

1. Whether, there is deficlency IN service o, the part of
opposite party, as averred In the compjaint?

2, To what relief?

6. POINTS 182:- Now the allegations of the complainant against opposite

party are on two counts.

1. He was refused to withdraw Rs.1,000/- on 30-09-2022 from his
savings account even though there Is a balance of 94,000/- In his
account.

2. Refusal on the part of the opposite party (Siripudi SPO) In not
accepting the registered post.

As per the pleadings of both parties, the admitted facts are:

1. The complainant Is having savings account bearing No.9836620992
with Siripudi SPO.

2. The sald account became inactive by 23-07-2021 as there were no
transactions for the last three years.,

3. The sald account became activate w.e.f. 23-07-2021 on the
-application of the complainant.

4. The account of the complainant had a clear balance of Rs.94,000/-
as on 30-09-2022. ]

5. On 30-09-2022 the complainant attempted to withdraw of
Rs.1,000/- from his savings account

6. But the opposite party could not accept the withdrawal on the

ground that the account was Inactive as on 30-09-2022.

On 30-09-2022 the complainant attempted to send the complaint

through registered post from Siripudi SPO.

8. But the Siripudi SPO could not accept the registered post as the
‘RICT machine was not working due to technical problem.

9. The complainant thereafter deposited an amount of Rs.500/- In his
savings account on 09-12-2022 and also withdrawn an amount of
Rs.1500/- from his account op 16-12-2022 (as per Ex.B-3).

7

So far as the 1% ground |s concerned as stated above as on

30-09-2022 there was a clear balance of Rs.94,000/- In the account of
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B-4 statement of the prUl

pplainant as per Ex.B-3 and seen from EX:
Ke complainant on 30-02-2022 approached him for withdrawal and as per
the CBC th;v: account of the comp|ajnant was shown as sllent.

As per Ex.B-2 the account of the complainant Is Inactive by
23-07-2021 and it was activated on 23-07-2021 on the written request of
the complainant.  Within 14 months from the date of revival of the account
l.e., on 30-09-2022 the complainant approached for withdrawal, but the
account shows that the account was inactive. The counsel for the opposite
party contend basing on Ex.B-5 that even though the complalnant made an
application- for revival of Inactive account on 23-07-2021 under Ex.B-2,
as, the complainant failed to make any transaction during the said financial
year either by withdrawal or deposit in hlé account as mandatelrule 63 In
Ex.B-5, the savings account of the complainant remained Inactive as on
30-09-2022.

The complainant who appeared Iin person draw our attention to the
transaction In Ex.B-3 his statement of accounts and contended that without
obtaining any fresh ‘revival letter or KYC like Ex.B-2, he was allowed to
deposit an{:I withdraw the amounts from his account, two months after the
fafefuj day, the opposite partles failed to produce any material before this
Commission to show that after 30-09-2022 the complainant made an

application of revival of his Inactive account, nor it Is the contention of the

opposite party that subsequent to 30-09-2022 they obtalned fresh KYC from
the complainant and revived the Inactive account.

Therefore, we find force In the contention of the complainant. There

s no explanation from the opposite party how the deposit on 09-12-2022

|
and withdrawal on 16-12-2022 was allowed from the alleged Inactive

account without obtaining fresh revival letter and KYC as per rule 5; anjl—f_;g/:}
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Therefore, the contention of the opposite party that the account of the
complainant was Inactive as on 30-09-2023 s rejected and we hold that
there is a deficlency of service on the part of the opposite party in not

allowing the complainant who Is a senior citizen to withdraw Rs.1000/- on

30-09-2022,

The 2™ contention of the complainant is that he was not allowe
send his gﬁevance through registered POSt. As per Ex.B-4 statement of BPL ‘
" " the complainant attempted to book the registered post, but RICT device was
not working due to technical problem and the registered post could not be
booked.
The complainant submitted thim:I as per the rules when the machine
was not working, the office has to recelve the registered post by Issuing a
manual recelpt which fact was not denled by the opposite party, however
the contention of the opposite party on that dév the RICT machine was not
working and as per Ex.A-2 reply by the opposite party RP 51 (register
journal) supplied to Siripudi PO for issulnglnf recelpts manually when there
is a network problem. It is the duty of the opposite party to see that
manual registered post facllity Is available in all Post offices and failure to
provide the said facility amounts to def!clency of service.
Therefore, In view of our findings above, we have no hesitation to hold
that there Is a deficiency of service on the part of the opposite parties In
providing services to the complalnant who Is a senlor cltizen who Is 72 years
_ 'otc'i. In view of the findings, the complalnant Is entitled to Rs.5,000/-
towards compensation and also entitled Rs.3,000/- towards costs.
In the result, the complaint Is allowed In part as Indicated below:
1. The opposite party Is directed to PaY R5-5aﬂnw'.-’.,ée‘u:pees jive
thousand only) towards Cun'Ip;ﬂSEtlﬂn to the cump1allnant.‘_bu‘ -P—“Q‘
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.3,000/- (Rupees threa™
2. The opposite party |s directed tO pay RS 3 /- ( ree

thousand only) to the complainant towards costs.

irections
3. The opposite parties are directed to comply the above d

within a period of six weeks from the date of this order.

in the
Typed to my dictation by stenographer, corrected by me, and pronounced

open Commission, dated this the 4t day of Ngvember, 2023

MEMBER ﬁgﬁ% 7pndj§r:§éeﬁ@

PENDIX OF EVIDENCE

For complainant: Sri GLN Prasad - pw1
For opposite party : Sri T. Veera Raghavulu - DW1

. DOCUMENTS MARKED
EFor complainant;
Ex. DATE DESCRIPTIOH OF DOCUMENTS
Nos.

Al |09-11-2022 | Reply letter from opposite party to complainant
A2 | 07-12-2022 | Letter from opposite party to complainant

A3 |- Copy of passbook with update entries

A4 |12-11-2022 | Notice to opposite party issued by complainant
A5 107-12-2022 | Letter from opposite party to complainant

A6 | 29-12-2022 | Letter from opposite party to complainant

A7 | 08-03-2023 | Letter from opposite party to complainant

AB | 15-02-2023 | RTI first appeal order copy
A9 |- Coples of manual receipts issued by Pos’

For opposite party:

Ex. | DATE DESCRIPTION OF DOCUMENTS
Nos.
Bl | 28-22-2022 | Office copy of reply notice
22-07-2021 | Attested copy of application for the revival of silent SB

82 account of the complainant
- Attested copy of transaction inquiry of SB account of |
53 complainant

B4 | 07-11-2022 | Attested copy of statement of Branch Postmaster, Siripudi
- Attested copy of post office savings bank manual regarding
b3 Rules 62 and 63

B6 |[12-11-2022 | Attested copy of RTI application of complainant

o ) finech
e \

2k |



https://v3.camscanner.com/user/download

